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Portuguese Case in International Court

Shri Bibhuti Mishra:
Shri Rameshwar Tantia:
LShrl Shivananjappa:

Will the Prime Minister be pleased
to state the names of the foreign
counsels engaged by the Government
of India to assist the Advocate
General of India to conduct the case
connected with Goa at the Hague
Court.

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): The names of the foreign
Counsel ave:—--

1. Sir Frank Soskice, ex-Attorney
General of the United Kingdom.

2. Mr. C. H. M. Waldock, Professor
of International lLaw at Oxford.
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3. Mr. Guggenheim, Professor of
International Law, Geneva.

4. Mr. Godfrey Le Quesne, Barrister-
at Law, London.

Rehabliiitation eof East Pakistam
Displacod Persons
Y

193 Shri H. N. Mukerjeo:
’ Shri M. Elias:

Will the Minister of Rehablilitation
and@ Minority Affairs be pleased to
state:

(a) the total number at present of
displaced persons from East Pakistan.
requiring rehabilitation from Govern-
ment;

(b) the number of those for whom
rehabilitation facilities are presently
available in West Bengal;

(c) the number of those for whom
such facilities are pregently available
in States outside West Bengal; and

(d) the number of those whose
rehabilitation will have to wait upon.
completion of Dandaka.anya and
other schemes?

The Parliamentary Secretary to the
Minister of Rehabilitation and
Minority Affairs (Shri P, 8. Naskar):
(a) to (d). A statement is laid on
the Table of the Lok Sabha.

[See Appendix I, annexure No. 68]..

Narsing Girji Manufacturing Co. Ltd.,
Sholapur

194. Shri T. B. Vittai Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Committee ap-
pointed to investigate into the affairs
of the Narsing Girji Manufacturing
Co. Ltd., Sholapur, has submitted its
report; and

(b) 1f so, the main findings of the
Committee?

The Mimister of Commerce an&
Indusiry (Shri Mocrarji Desal): (ak»
No, Sir. \





